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Thee respondent no.2 was appolnted as Extx:a

Departmental Branch. Post Man ,Meh Nagar, Azamgerh "

and certain charges of cerruption znd embezziement

were devdlled &geihst him and dﬁnséqﬁénhiy, he was

put-dof¥duby pending finalisation of diseiplinary fﬁﬁ

proceadin

gs/ Judicial proceedings against hims snd

the applicant was appointed against the s31d BoSE
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in place.of respondent ne., 2. till finelisation afs

the disciplinary @@ proceedings against him oF
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£ill regular app ointment is made, Thereafie r,
it appears that the hig authorities have

reviewed the matier and the respondent noll @

who was put off duty till finalisation of W f_;;;“

W

dlsclpllnnrw proceedings was ordered teo be_pwﬁ_hfa

duty by respondent no,l vide order dsted 30 ﬁ lﬁl

It is Lhe order which is under challenge hy ﬁﬁa'
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applicant., In our opinion, it is for tha

dapartmenu to consider or riVi@W'thE mattex




ahd it 1s )
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order as to costs®




